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Sardar Majithia: These particular
places are very near the border, and
that is why I am rather hesitant to
give Ynah mivrmehion,

Shri Jaochim Alva: Is it true that
the construction of residential houses
for the Army and for the Defence
Forces as a whole is partly held up
because the contractors are demand-
ing their own terms, nay, thewr pound
of plesh, and if s0, has the Minstry
got any proposals to take up cons-
truction of houses in thewr own
hands”

Sardar Majithia: It was exactly for
that reason that this shramdan idea
was started, and we are progressing
with thus 1dea; and we are very con-
fident after the first experience that
it is workable,
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Sardar Majithia: They naturally
cannot do both at the same time. It
was only those people who could be
spared who were given that task,
that 13, to do this shramdan, and at
the time when they could do it; and
they kept on, rotating Therefore,
the whole lot of the people were
never taken away from the regular
training ‘at any one tme.
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Property Returns
+

'Shri Vidya Charan Shukia:
*1658. { 5 Kustaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment’s investigation of some cases
of the periodical returns in respect
of their immovable property sub-
mitted by Central Class I and &I
officers revealed that in majonty of
the cases the information given was
either incorrect or inadequate; and

{b) whether 1t is a fact that Gov-
ernment are considering the desira-
bility of getting a certain percentage
of such returns examined every year
by an independent body so that the
investigations could be free from any
departmental bias?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No

(b) No

Shri Vidya Charan Shukla: Is 1t a
fact that 31,000 class I and II officers
of the Central Government submut-
ted the returns of their property
etc, and may I know how many of
them have been investigated into
since March, 1955, and m how many
cases action has been taken by Gov-
ernment?

Shri Datar: Out of 22415 returns
received by Government up to 30th
August, 1957, action was taken 1n
106 cases, and five cases were drop-
ped, as the investigations revealed no
mala fides, and 1n 26 cases investiga-
tion 18 proceeding

Shri Vidya Charan Shukls: May I
know why the investigation is done
by the departmental authorities only
and why Government are not consi-
dering the demwrabihty of getting
them examined by an independent
authority like the UPSC or any other
such authority, in view of the effec-
tiveness of that kind of check om
corruption?
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8hrl Datar: Thie present system is
perfectly effective, because, in all
sases where it is found necessary, an
inquiry is made, and then suitable
saction is taken under the Govern-
ment Servants’ Conduct Rules.

Shri Shree Narayan Das: May 1
know whether any particular officer
is entrusted with the task of scruti-
nising these returns, or there is a
committee or board to examine the
returns?

Shri Datar: Whenever all these
returns are received, they are scruti-
nised, and then if it is found that
any action is necessary, there is al-
ways & preliminary measure, and
then actually the proceedings are
started.

Shri Shree Narayan Das: May 1
know whether these returns are
examined by any particular officer
or they are examined by a board?

Shri Datar: It is examined by an
officer on behalf of either the Minis-
try or the director or the head of the
administration concerned.

it wo o wrfiew : 3 ag sy g
& fe o fawfad & o wsedi & oy
wrreret & A} 7 wrowr e Sf §,
W I AR 7 gwa} fowm g
ey feadie § W Efear g
gy
el ol - e - o] )
o ata L)" s N o el Uiy
et & pploile hl o Capedl >
W e e O oS Wl e
Sy R edS e gl &
PRRRRC RS PO A PR YT TUV % e P
(P 2 &S Jolo ghol w
8hri Datar: We have got the
Administrative Vigilance  Division
which can go into the question and

find out whether any mala fide action
has been done.

Shrimat! Renu Chakravarity: May
1 know whether the officers are ex-
pected to file the returns automatical-
ly or whether the department has to
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request them to do so after
heard from the
ment?

Shri Datar: Instructions have been
issued that on a particular date all
these returns have to be filed by the
officers concerned. Then they are
looked into, as to whether the infor-
mation is full or whether prima facie
it indicates need for some further ac-
tion. Then it is taken up.

Shri Tridlb Kumar Chaudhuri: The
previous answer of the hon. Minis-
ter indicated that the agency for in-
quiry is not uniform. May I know
whether in this connection Govern-
ment have laid down any definite
procedure and rules and criteria for
examination of these cases?

having
vigilance depart-

Sbri Datar: Rules have been laid
down and instructions issued in this
respect.

Shri Banga: But no action!
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Shri Datar: I have pointed out a
very small number of cases wher2
irregularities were 2.::- 1,
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Shri Datar: I have mentioned

about the cases already,.
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